FORM B

: Ty PUBLIC ANNOUNCEMENT : ~
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

- FOR THE ATTENTION OF THE STAKEHOLDERS OF TAPSTIA INDUSTRIAL
MICRO ESTATE LANDMARK AUTO ENGINEERING CONSORTIUM LIMITED

SI. No. | PARTICULARS DETAILS
1. | Name of corporate debtor TAPSTIA INDUSTRIAL
MICRO ESTATE LANDMARK
AUTO ENGINEERING
CONSORTIUM LIMITED
2. | Date of incorporation of corporate debtor
03/09/2014
3. Authorify under which corporate debtor is. Registrar of Companies- Chennai
incorporated /
registered ‘
4| Corporate Identity No. / Limited Liability * [U74900TN2014PLC097179
' Identification No.of corporate debtor
5. | Address of the registered office and principal EO- 50;1 , I\tl)ew TiIndeect.Of, é) ark
i if f te debt oad, Ambattur Industrial Estate
| offiee (i any) ofcorporate debtor Chennai Thiruvallur TN 600058
IN
6. | Date of closure of Insolvency Resolution Process | 15-08-2022
7. | Liquidation commencement date of corporate 20-01-2023
debtor
8. | Name and registration number of the insolvency Name : LV Shyam Sundar
professional acting as liquidator
Registration Number:IBBI/IPA-
! 002/IP-N00262/2017-18/10775
9. | Address and e-mail of the liquidator, as E-mail: ) .
registered with the Board shyam.ascend@gmall.com ’
- fapstiarp@pkfrevival.com
Address: No.17, Third Floor,
Gandhi Road, Alwarthirunagar,
Chennai - 600087
10. | Address and e-mail to be used for E-mail : _
correspondence with the liquidator- sh am.ascend@gmall.com ’
_ tapstiarp@pkfrevival.com
IAddress: No.17, Third Floor,
Gandhi Road, Alwarthirunagar,
Chennai — 600087
Mobile: 9884882326;
0380284913
o, Telephone: 044- 43535657
11. | Last date for submission of claims 19-02-23
Claimant are required to file their
~ [claim through
https://pda.nesl.co.in/#/ and




mail Id - ipsupport@nesl.co.in . |-
for any issues in filing the claim
can be contacted during the office
hours (10 A.M to 6 P.M)

Notice is hereby given that the National Company Law Tribunal, Chennai Bench has ordered
the commencement of liquidation of the Tapstia Industrial Micro Estate Landmark Auto
Engineering Consortium Limited on 20-01-2023.

!

liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. The Financial
Creditors should submit their claim at the website https://pda.nesl.co.in/#/ - If in case of any query
relating to uploading the same on NeS]. PDA, contact through E mail Id - ipsupport@nesl.co.in. All
other creditors may submit the claims with the proof in person, by post or by electronic means, '

Submission of false or misleading proof of claims shal] attract penalties.

be deemed to be submitted under section 38.

Name and Signature of the Liquidator: L V Shyag)Sundar

Date and Place : 23" January, 2023
: Chennai
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-t takes to restore J&K’s
lost statehood: Rahul

Sanjay Khajuria
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ticn of & military contingent

UNITED WE STAND: Congruss

="Lapoke oo o

i, il IS clear you e
i=nal being heard. You wsed fo
“he administersd by people
“Hrom JEI, but new you are
=4_=haen gevernad by ouisiders.”
W= The MP from Kerala's
nal  claimesl  JER'S

Tines News NETwome

;—T‘w Delhi: Promtinent Bolly-

-
©

wibiudie o Prime Minisier
g—Narcadra Mo for nmins 21,
zislands of Andooman and Ni
“oobarafierParam Vir Chalra
ho_ARartess.

= - 0O thenoession of Netajh
Las Chand ra Bose's (60
thanniversary, the PM on
“Menday  virtually umeiled
=the model of a proposed me-
-marial dedicated to Mataji, te
ﬁ_hﬂ-wi upin thPlJr)nntol n|r—

A‘\k:l“ “Think you Hon PM

3 Ik uppart. from  Egypt and  newly-
K tharing 'rw ert during Bharat Joda Yatra in recruited apnivesrs, women
thedammitre-  Samia fisStrics of 1K on Mancay soiliers as part of the BSE

camel contingent and & wom-

ancilicer & leader of the na-
vl contingent af 144 silocs,

Tuiglest Jevel of wnemploy-
ment in thecountry, “ Yourg:
etore hore aspiro to bacama

hey realise they

Only ‘Made in India’ weapons to
be on display at R-Day parade

In Several Firsts On Republic Day, Woman To Lead Navy Contingent

Eacahiadciy

‘ATRANIREHAR BHARAT": Tha 'Alash” missila system an display

Diethi an Monday
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New Delhi: The Navy has
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from the date of publication of
conclusively presumed that no

Advocate

PUBLIC NOTICE

Our client, Mrs. Sheba Solomon w/o Mr. Solomon Hastings is the

absolute owner of all that piece and parcel of :

« Residential Apartment bearing flat no. FF Type D-1, measuring
1915 Sq.ft. including common area in the first floor together
with land measuring 805 Sq.ft. L'DS out of 9108 Sq.ft. as per
document, 9054 Sq.ft.as per patta and,

» Residential Apartment bearing flat no. SF Type D-2, Second
floor measuring 1915 Sq.ft. including common area together
with land measuring 805 Sq.ft, IJDS out of 9108 Sq.ft. as per
document, 9054 Sq.ft. as per patta in Plot nos.I to 4, comprised
10 OIld S.no0s.128/2 part and 128/4 part, New S.nos.128/11,
128/12, 128/13 and 128/14 at Injumbakkam Village, with the
Registration District of Neelankarai.

It has been represented that Mrs. Sheba Solomon lost the Original
Sale Deed dated 22.08.2011 registered as document.no.5412/2011
in SRO Neelankarai and Original Sale Deeds dated 08.09.2011
registered as document no.5950/2011 in SRO Neelankarai in
respect of the Proportionate Undivided share of land corresponding
to Flat nos. FF Type D-1 and SF Type D- 2 and the same could not
be traced. Any person in possession or custody of the said Sale
Deeds or having claim, interest or right may send the original of the
said Deeds or forward their claims to the undersigned within 14 days

this notice, failing which ir shall be
such claim exists and / or that the

said original deeds are irretrievably lost.

Bala Chandrasekhara

BC & ASSOCIATES

Advocates & Consultants

60 Kasturba Nagar 3rd Main Road,
Flat no. 6, 2nd Floor,

Adyar, Chennai 600 020. Ph.no. +91-44-2440 4085/86
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PROPERTY LOST DOCUMENT

OR
LOST PROPERTY LEASE DOCUMENT

|, Chadra Govindarajan (Aadhar No:
447577282285) W/o Mr. M.S.
Govindarajan aged about 75 years,
residing at Old no 11, New no 31,
3rd Main Road, Nanganallur,
Chennai 600061, do hereby inform
to the General Public that | am not
able to trace the Original Property
Lease Agreement No: R/Alandur/
Book-1/ 3136/2012 registered at
Alandur Sub Registrar office on
15th November 2012. If anyone
finds the said documents, please
contact me over phone No:
9841765097 or at the following
residential address Old no 11, New
no 31, 3rd Main Road, Nanganallur,
Chennai 600061.

- Chandra Govindarajan
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BEFORE THE IX ASST CITY

CIVIL COURT AT CHENNAI
E.A.No.1 of 2022

in
E.P.N0.1559 of 2014
1.Chaganlal
2.Ashok Kumar
3.Pushpa Bai
4 Bharat Kumar
5.Ramesh Kumar
...Petitioners/Decree Holders
-Vs-
1.M.Lakshmipathi (Deceased)
2.L.Nalani,
3.P.Munirathnam,
4.L.Deepak
2 to 4 residing at
No.53, Seven Wells Street,
Chennai — 600 001
...Respondents/Judgment
Debtors

The above E.A.No.1 of 2022
in EP No.1559 of 2014 has been
filed by the Petitioners/Decree
Holders herein against the
Respondents/Judgment Debtors.
In the above Petition, the paper
publication has been ordered
against the defendant returnable
by 14.02.2023.

Please take notice the above
matter is posted on 14-2-2023 at
10.30 a.m., for your appearance
before the Hon’ble The IX Asst
City Civil Court at Madras, kindly
be present on the said date and
time either in person or through
your counsel, failing which the
matter will be decided in your
absence

MAHINDAAR BHANSAALI
B.A,B.L,
Advocate
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IN THE COURT OF DISTRICT
MUNSIF AT ALANDUR
I.A.No. 1/2022

in
0.S.SR. No0.12372/ 2022
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To
1) The Asst. Commissioner
The Competent Authority
Urban Land Ceiling, Alandur,
Chennai.
2) The District Collector,
Singaravelar Maaligai, Rajaji
Salai, Chennai—600 001
3) The Regional Divisional Officer
Guindy, Chennai.
4) The Tahsiltar, No.1, 1st Street,
New Kumaran Nagar,
Sholinganallur, Chennai—600 119
5) The Revenue Inspector,
No.1, 1st Street,
New Kumaran Nag
Sholinganallur, Chennai—600 119
6) The Village Administrative
Officer, Palavakkam,
Office of V.A.O.,Chennai—600 041
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PAPER PUBLICATION
BEFORE THE XVII ASSISTANT
CITY CIVIL COURT AT
CHENNAI
0.S.NO. 3297 OF 2022

CANARA BANK
K.B. Nagar Branch
rep by its Senior Manager,
Mr. R. Ramesh,
.. PLAINTIFF
-Vs-
M/s. Soft Touch,
Rep. by its partners
And two others
...DEFENDANTS

TO.

1) M/s. Soft Touch,

Rep. by its partners

Flat No.2-D, Second Floor,

27, Sai Kiran Dev Apartment,

First Main Road,

Kasthuriba Nagar,

Adyar, Chennai-600 020.

2) Mrs. Helan Christy,

1-A, Lakshmi Nagar Second

Street, Velachery,

Chennai-600 042.

3) J. Mary Jenifer,

No.44, Nainar Nadar Street,

Mylapore, Chennai-600 004.
Please take notice that the

above Suit in 0.S.No.3297 of

2022 was filed by the Plaintiff

for recovery of money for a sum

of Rs. 4,33,852/- (Rupees Four

Lakhs Thirty three eight hundred

and fifty two only). The Hon’ble

XVII Assistant Judge, City Civil

Court was pleased to order

Paper Publication on 12.01.2023.

Hence you are hereby directed to

appear either in person or through

a counsel on 28.02.2023 before

the Hon’ble XVII Assistant Judge,

City Civil Court, Chennai-104 at

10 A.M. without fail. Failing which

the matter will be decided in your

absence.

R. KRISHNAMOORTHY, M.AA,, B.L.

ADVOCATE

BEFORE THE DISTRICT COURT
AT CHEGALPATTU
0.S.No.336/2022

G.Usharani
...Petitioner/Plaintiff

Vs

V.Suresh and another
T .. Respondents/Defendants

[¢]
V.Suresh, S/o.Late A.Venugopal
No.1, Javwadhu Hussain Street,
Rajaji Nagar, Zameen
Pallavaram,Chennai—600 043

Please take notice that in the
above matter filed by my client
for recovery of money and the
matter was taken up for hearing on
28.11.2022 and paper publication
was ordered to you returnable by
27.01.2023.

Therefore make your convenient
to appear before the above said
court on the above said date at
10.30 a.m. suitably defend your-
self either in person or through an
Advocate. Failing which suitable
further orders will be passed.

M.Deventhiran
Advocate

IN THE COURT OF XXVI
ASSISTANT CITY CIVIL
JUDGE AT CHENNAI
E.P.No. 2367 of 2022

M/s.HDFC BANK LIMTED,
Rep by its Authorised Signatory
Mr.M.MARUTHUPANDIAN
.. Decree Holder/Claimant
Versus
R.UTHAYA SANKAR
... Judgement Debtor/
Respondents
TO,
R.UTHA YA SHANKAR,
S/o. RAJENDRAN
NO.C3, ARUNACHALAM
APARTMENT GANDHI ROAD,
VELA CHERRY,
CHENNAI 600042
Please take notice that the
above E.P.No. 2367 of 2022
Came wup for Hearing on
07.01.2023 Before this Hon'ble
IN THE COURT OF XXVI
ASSISTANT CITY CIVIL COURT
AT CHENNAI the Hon'ble Court
was Pleased to order notice
to you by way of Publication
Returnable on 14.02.2023 you
are hear by requested to enter
your appearance in either in
person or through advocate
before the same Court on
14.02.2023 at 10.30am Failing
which the above matter will be
heard your absence and suitable

orders passed.
S.K.MARIYAPPAN
Advocate Counsel for Decree
Holder/Claimant

BEFORE THE SUB COURT
POONAMALLEE
0.S.No. 45 of 2018
(Under Order XXXVII Rule 2 of
Civil Procedure Code 1908)

UCO Bank,

Represented by its Branch
Manager, Valasaravakkkam
Branch, Kamarajar Salai,

Indira Nagar, Valasaravakkam,
Chennai - 600 087. ... Plaintiff
Vs.

Rathinavel
S/ o. Shri. Sermathanga Nadar
No.4, Kailagnar Salai, Rajiv
Gandhi Nagar,
Alapakkam, Chennai - 600 116.
... Defendant
NOTICE

To
Rathinavel,
S/o. Shri. Sermathanga Nadar
No.4, Kailagnar Salai,
RajIV Gandhi Nagar Alapakkam
Chennai- 600 116

By order dated 17/10/2022
in the above suit, the Hon'ble
Court was pleased to permit the
plaintiff to serve notice to you
(the defendant)- through paper
publication and posted the above
suit for your appearance on
08.02.2023.

Please take notice and appear
before the Hon'ble Court either
in person or through counsel
on 08.02.2023 at 10.30.am
otherwise matter will be decided
in your absence.

Dated at Chennai this the 24th
day of January 2023

B. MANOHARAN &
SUMATHI SELVARAJ
Advocates
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R.Palani Kumar Ramesh

Advocate

BEFORE THE XVIIl ASST. CITY
CIVIL COURT AT CHENNAI
0.S.No.8120 of 2019

Mrs. Sirajnisha,
- - - Plaintiff

Vs

Mr. P. V. Krishna Prasad and
another

- - - Defendant
Please take notice that the above
matter filed by my client for an
order of permanent injunction
against you in respect of the
schedule mentioned thereon
was taken up for hearing on
06.01.2023 and paper publication
was ordered to you returnable by
23.02.2023.

Therefore make your-self
convenient to appear before the
above said court on the above
said date at 10.30 AM to suitably
defend yourself either in person
or through an Advocate. Failing
which suitable further orders will
be passed.

M. Ganesan
ADVOCATE

In the court of Xth Assistant
City Civil judge, Chennai
Execution Petition No.
3972 of 2022
in
Arbitration case. No.
256/251 of 2021

M/s. Kotak Mahindra Bank Ltd,
Having its office at zone 1V, 5.
floor, Kotak infinity park, Off.
Western Express Highway,
General AK Vaidya Marg, Malad
(E), Goregaon Mulund link road,
Malad (E), Mumbeai - 400 097.
.. Decree Holder/Claimant
Also, at
M/s. Kotak Mahindra Bank
Ltd, 5. floor, Samson Towers,
402L, Pantheon Road, Egrnore,
Chennai- 600 008 Represented
by its Authorised Signatory
Rajesh. G, No.20, Flat Na. A3,
1st floor, Sree Charkar Bramin
Street, Velachery,
Chennai-600 042.
.. Judgment Debtors/
Respondents
Please take notice that the
above E.P. has been filed for
the attachment and sale of
movables belonging to the
Judgement Debtors morefully
described in the petition filed the
above E.P. Please take notice
that the above matter canoe up
for hearing before the Hon'ble
Judge of Xth ASSISTANT,
CITY CIVIL COURT, CHENNAI
on 20.01.2023 and the paper
publication has been ordered to
the Judgement Debtor returnable
by 27.02.2023. Hence, it is
informing you to be present
before the Hon'ble Court either
in person or through counsel on
the said date at 10.30A.M, failing
which the above E.P. may be
heard in your absence.
S. Rajeni Ramadass,
Advocate Counsel for the
Decree Holder/ Claimant

IN THE COURT OF X XVII
ASSISTANT CITY CIVIL
JUDGE AT CHENNAI
E.P.No. 1370 of 2021

M/s.HDFC BANK LIMITED
Rep by its Power of Attorney
Agent Mr.JOHN YINS
CEEBROS Building,
No0.110, 4th Floor, Nelson
Manickam Road Aminjikarai,
Chennai-600 029.
.. Decree Holder/Claimant
Versus
G.JAYAKUMAR
.. Judgement Debtor/

Respondents
G.JAYAKUMAR
No.27/8, PERUMAL KOIL ST,
AMINJIKARALI,
CHENNAI - 600049
Please take notice that the
above E.P.No. 13700f2021
Came up for Hearing on
19.01.2023 Before this Hon'ble
IN THE COURT OF XXVII
ASSISTANT CITY CIVIL COURT
AT CHENNAI the Hon'ble Court
was Pleased to order notice
to you by way of Publication
Returnable on 01.02.2023 you
are hear by requested to enter
your appearance in either in
person or through advocate
before the same Court on
01.02.2023 at 10.30am Failing
which the above matter will be
heard your absence and suitable
orders passed.
S.K.MARIYAPPAN
Advocate Counsel for Decree
Holder/Claimant

IN THE Ill ASST CITY CIVIL
COURT AT MADRAS
0.S. No.7145 of 2019
CANARA BANK,
Formerly SYNDICATE BANK,
KOYAMBEDU BRANCH,
Rep. by its Senior Branch
Manage -- PLAINTIFF

_V/s-
Mr. M.SORNAM -- DEFENDANT
T

[¢]
Mr.M.SORNAM, S/o M.Muthaiah,
No.15/1, Balakrishnan Street,
Ambattur,Chennai- 6000 053.
-- DEFEN DANT
In the above suit filed by the
plaintiff against you for recovery
of sum of Rs.1, 11,997.62
together with further interest
and costs as prayed for in the
Plaint. The Hon'ble Ill Assistant
Judge, City Civil Court at Madras
Ordered Notice to you returnable
by 01-02-2023. Take notice that
if you fails to attend and appear in
person or through an Advocate at
10.30 am on 01-02-2023 before
the Hon'ble Il Assistant Judge,
City Civil Court at Madras, the
above matter will be heard and
decided in your absence.
P.SREENIVASULU
Counsel for Plaintiff

24-1-2023
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R.Palani Kumar Ramesh

Advocate
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IN THE COURT OF HON'BLE
IV ADDL. JUDGE, CITY CIVIL
COURT AT CHENNAI
1.A.No.1/2022

in
A.S.No. 4/2012
Anthony Ammal (Deceased)
& 4 others
...Petitioners/Appellants
\Y,

s

The Egmore Benefit Society

Limited & 2 others
...Respondents/ Respondents

¢}
Renuka, W/o.M.R.Rajan
No.3, K.R.Dosspuram,
Mc.Nichols Road, Chetpet,
Chennai—600 031
Please take notice in the
I.A. the HON'BLE IV Additional
Judge, City Civil Court ordered
notice to you returnable by
02.02.2023 for your appearance.
Please be present on 02.02.2023
at 10.30 a.m. before the above
said court failing which the matter
will be decided in your absence.
Meena Sundar
P.Ramanathan
Counsel for Petitioners

BEFORE THE DISTRICT
MUNSIFF COURT AT
POONAMALLEE
LA.No.1 of 2022

In
0.S.No.367 of 2012
P.Amarnath,
S/o Mr.C.Pachaiyappan,
No.1/30, Chinnasamy Naicker
Street, Chettiyar Agaram,
Ambattur Taluk,
Chennai- 600 077
.. Petitioner/ Plaintiff
- Versus -
1. Mr.C.Pachaiyappan,
(since deceased)
S/o late Mr.Chinnasamy.
To
11. Mr.Elangovan,
S/o. late Mani Naicker
12. Mrs.Elanselvi,
D/o. late Mani Naicker
14. Mrs.Malarvizhi,
D/o. (late) Paranthaman
1/57, Singara Naicken Street,
Chettiyar Agaram,
Chennai 600 077 .. Respondents
The above case is posted for
your appearance on 8.6.2018.
Please take notice that if you
fail to appear before the Hon'ble
Court of the Principal and
District Munsif, Poonamallee
on 11.01.2023 at about 10.30
A.M., the case will be heard and
decided in your absence.
M.P.VENKATESWARAN,
Counsel for Petitioner.

IN THE VI ADDITIONAL CITY
CIVIL COURT AT CHENNAI
0.S. No. 637 of 2022

Shree Shyam Sayi Corporation
Private Limited
... Plaintiff
-Vs-
V.V.V Rajagopala Krishna
Yachendra Bahadur,
& 9 Others.
To,
1. Mr. RV.G.K. Ranga Rao,
17-E, North Mada Street,
Srinagar Colony, Saidapet,
Chenai — 600 015
2. Mr. P. Shankar Rao,
17-E, North Mada Street,
Srinagar Colony, Saidapet,
Chenai — 600 015
Whereas the above named
Plaintiff instituted a suit in O.S.
No. 637 of 2022 (C.S. No.
693 of 1999) against you by
presenting a Plaint praying for
decree of Specific Performance
and Permanent Injunction
before the Hon'ble City Civil
Court. The Hon’ble Court has
on 19.01.2023 ordered to effect
paper publication, returnable by
14.02.2023. We hereby put both
you on notice to appear before
the said court at the hours 10.30
A.M. on the 14th day of February,
2023, either in Person or by a
Counsel to answer the Plaintiff’s
claim and to bring with you any
documents in your possession
or power relating to the merits
of Plaintiff's case or upon which
you intend to rely in support of
your defense and that in default
of your so doing the suit will be
heard and determined in your
absence.
M/s. RANK ASSOCIATES
Counsel for Plaintiff

...Defendant

IN THE COURT OF XXVIII
ASSISTANT CITY CIVIL
JUDGE AT CHENNAI
E.P.No. 1902 of 2019
M/s.TATA CAPITAL FINANCIAL

SERVICE LIMITED
Rep by its Power of Attorney
Agent Mr.P.RAMALINGAM
Centennial Squares, 1st Floor,
No.6A, DrAmbedkarSalai
Kodambakkam,
Chennai -600 024
.. Decree Holder/Claimant
Versus
SARAVANAN .V
.. Judgement Debtor/
Respondents
TO,
SARAVANAN .V
S/0.VENKATESAN
No.17, AGS Colony,
1st Main Road, Velachery West,
Near Ravindra Bharathi School,
Chennai-600042
Please take notice that the
above E.P.No. 1902 of 2019
Came wup for Hearing on
07.01.2023 Before this Hon'ble
IN THE COURT OF XXVIII
ASSISTANT CITY CIVIL COURT
AT CHENNAI the Hon'ble Court
was Pleased to order notice
to you by way of Publication
Returnable on 10.02.2023 you
are hear by requested to enter
your appearance in either in
V person or through advocate
before the same Court on
10.02.2023 at 10.30am Failing
which the above matter will be
heard your absence and suitable
orders passed.
S.KIMARIYAPPAN
Advocate
Counsel for Decree Holder/
Claimant

IN THE 1st ASST CITY CIVIL
COURT AT MADRAS
0.S.No.5459 of 2022

CANARA BANK,
Formerly SYNDICATE BANK,
SHENOY NAGAR BRANCH-II,
Rep. by its Branch Manager
-- PLAINTIFF
- s-
Mr. S.ANAND  -- DEFENDANT
To
Mr.S.ANAND,
S/o Subramani,
No.288, Navalar Nagar,
Tondiarpet,Chennai- 6000 081.
-- DEFENDANT
In the above suit filed by the
plaintiff against you for recovery
of sum of Rs.1,24,466.94
together with further interest
and costs as prayed for in the
Plaint. The Hon'ble 1st Assistant
Judge, City Civil Court at Madras
Ordered Notice to you returnable
by 08-02-2023. Take notice that if
you fails to attend and appear in
person or through an Advocate at
10.30 am on 08-02-2023 before
the Hon'ble 1st Assistant Judge,
City Civil Court at Madras, the
above matter will be heard and
decided in your absence.
P.SREENIVASULU
Counsel for Plaintiff

IN THE XVII ASST CITY CIVIL
COURT AT MADRAS
0.S.No0.1433 of 2022

CANARA BANK,

Formerly SYNDICATE BANK,
SHENOY NAGAR BRANCH-II,
Rep. by its Senior Branch
Manager -- PLAINTIFF

-Vs-
Mr. J BASKAR -- DEFENDANT

To
Mr.J.BASKAR,
S/o Jayaraman, No.409,
"M" Block, SVM Nagar,Perambur
Barracks, Chennai- 6000 012.
-- DEFENDANT
In the above suit filed by the
plaintiff against you for recovery
of sum of Rs.1,26,468.54
together with further interest and
costs as prayed for in the Plaint.
The Hon'ble XVII Assistant
Judge, City Civil Court at Madras
Ordered Notice to you returnable
by 14-02-2023. Take notice that if
you fails to attend and appear in
person or through an Advocate at
10.30 am on 14-02-2023 before
the Hon'ble XVII Assistant Judge,
City Civil Court at Madras, the
above matter will be heard and
decided in your absence.
P.SREENIVASULU
Counsel for Plaintiff
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IN THE XIll ASST CITY CIVIL
COURT AT MADRAS
0.S.No.6883 of 2019

CANARA BANK,
Formerly SYNDICATE BANK,
KOYAMBEDU BRANCH,
Rep. by its Senior Branch
Manager
-- PLAINTIFF
-Vs-

Mr. A.SELVA KUMAR

-- DEFENDANT

To
Mr.A.SELVA KUMAR,
S/o Arumugam,
No.25, Vivekananda Street,
Kamaraj Nagar,
Avadi, Chennai- 6000 071.
-- DEFENDANT
In the above suit filed by the
plaintiff against you for recovery
of sum of Rs.2,09,804.75
together with further interest
and costs as prayed for in the
Plaint. The Hon'ble XlII As sistant
Judge, City Civil Court at Madras
Ordered Notice to you returnable
by 16-02-2023. Take notice that if
you fails to attend and appear in
person or through an Advocate at
10.30 am on 16-02-2023 before
the Hon'ble XIII Assistant Judge,
City Civil Court at Madras, the
above matter will be heard and
decided in your absence.
P.SREENIVASULU
Counsel for Plaintiff

IN THE XI ASST JUDGE CITY
CIVIL COURT AT MADRAS
0.S. No.1312 of 2016

CANARA BANK,

Formerly SYNDICATE BANK,
ADYAR BRANCH,

Rep. by its Senior Branch

Manager -- PLAINTIFF
-Vs-
A.ANTONY
JOESPH(Deceased) & 4 others
-- DEFENDANTS

To
2. Mr.G.KANNAN, S/o Govindan,
No.60/31, Arunachalam Street,
Chepauk, Chennai - 600 005.
- 2nd Defendant
3.Mrs.HILDA MARY,
W/o Late.A.Antony Joesph,
4. Mr.A.NICHOLAS,
S/o Late.A.Antony Joesph,
5. Ms.A.SOWMY A,
D/o Late.A.Antony Joesph,
Defendants 3 to 5 all are
resinding at. No.5/10-30,
Seven Wells,
St.Thomas Mount,
Chennai - 600 013.
- 3 to 5 Defendant
In the above suit filed by the
plaintiff against you for recovery
of sum of Rs.4,58,834.19
together with further interest
and costs as prayed for in the
Plaint. The Hon'ble XI Assistant
Judge, City Civil Court at Madras
Ordered Notice to you returnable
by 24.01.2023. Take notice that if
you fails to attend and appear in
person or through an Advocate at
10.30 am on 24.01.2023 before
the Hon'ble XI Assistant Judge,
City Civil Court at Madras, the
above matter will be heard and
decided in your absence.
P.SREENIVASULU
Counsel for Plaintiff

IN THE XVIIl ASST CITY CIVIL
COURT AT MADRAS
0.S. No.5330 of 2022
CANARA BANK,
Formerly SYNDICATE BANK,
SHENOY NAGAR BRANCH-II,
Rep. by its Branch Manager
-- PLAINTIFF
-Vs-
Mr. NAANBARASAN
-- DEFENDANT

To
Mr.N.ANBARASAN,
S/o J.Natarajan,
No.1/6, Palayakar 1st Street,
Ayanavaram,Chennai- 6000 023.
-- DEFEN DANT
In the above suit filed by the
plaintiff against you for recovery
of sum of Rs.1,61,077.31
together with further interest and
costs as prayed for in the Plaint.
The Hon'ble XVIII Assistant
Judge, City Civil Court at Madras
Ordered Notice to you returnable
by 02-02-2023. Take notice that if
you fails to attend and appear in
person or through an Advocate at
10.30 am on 02-02-2023 before
the Hon'ble XVIII Assistant
Judge, City Civil Court at Madras,
the above matter will be heard
and decided in your absence.
P.SREENIVASULU
Counsel for Plaintiff.

BEFORE THE IV ASSISTANT
JUDGE, CITY CIVIL COURT AT
CHENNAI
I.A. No. 1 of 2021

in
0.S. No. 5410 of 2019
CANARA BANK,
FORMERLY SYNDICATE BANK,
ARUMBAKKAM BRANCH, .
Rep. by its Manager
--- PETITIONER/PLAINTIFF
-Vs-
Mr.G.KARTHIKEYAN
-- RESPONDENT/DEFENDANT.
To
Mr.G.KARTHIKEYAN,
S/o Govindarajan,
No.19, Santha Avenue,
Nerkundram, Chennai-600 107.

In the above Petition filed by
the Petitioner/Plaintiff above
named to amend name of the
bank in the plaint, the Hon'ble IV
Asst, Judge, City Civil Court at
Chennai, ordered Notice to you
returnable by 03-02-2023.

Take notice that if you fails to
attend and appear either-in-
person or through an Advocate
at 10-30 AM. on 03-02-2023
before the Hon'ble IV Asst Judge,
City Civil Court at Chennai, the
above matter will be heard and
decided in your absence.

[P.SREENIVASULU]

Counsel for Petitioner/ Plaintiff.



